A
> .

MLT IMMEDI-IE

NO "]20 [Gaz, /P F. I'/’/é.‘«f\

. Fram
Shri Ramesh Sharma,
hssistant Registrar,
High Court of Delhi,
New Delhi,

T0

The Dis trict & Sessions Judge,
Delhi.

Dated, New Delhi the 10th January, 183,

cub: Grant of leave application to
gudicial Offjcers,

I am directed to say that it has been cbserved by
this Court that the Judicial Cfficers usually prcoceed on
leave in anticipation of its sanction and take it granted
thet the leave applied for will be sanctioned in due =5
course. These applications are forwarded to this court
without admicsibility report causing undue de lay in =
disposal of thete applications., It has alsoc been

cbserved that the officers are in the habit of }

applying earned/commuted lcave for cne day even when

they have casual leuve to their credit &nd thece applica-
tions are forwarded to this court in & routine manner
unsupported by a medical certificate fram the

authorised medical attendent ac required under the leave
Rkules, 411 this rerults in avoidible correspondence to

complete tle applications,

: I am, therefore, to re,uest you to impress upon
all the Judicial Cfficers to apply for leave well in
advance and follow the instructicns contained in this
Court's letter lo. 9170/Gaz,/P.F. dated 14,5.82 before
allowing them to proceed on leave and that the
discrepancies pointed out afcresaid should also be s
carried out, in future, before sending the leuve

(‘§°"€-/ applications to this Court, -In the cs aoplications |

' (a;) for one to four duys eurnqg/b6EEGEEEQ?2§325"‘%EE;“'SI- §

B \ ' Certified that the of ficer concerned hat no casua{ led/a

" to™n Credit,” T[he officers should Le to Lo ex
: casuwal lezve before they @pply for one Lo four diys® *
esrned/commuted leave, —«.’

e ——
Yours fuithfully, 1




EIGH CORT OF DELUI AT NEW DELHI

\‘;_}éO.ﬂ_/Gaz./P oFo
Dated: /7. /- €&

It is generally observed that some of the Judicial

: Officers exhaust their casual leave in the first few months

: \) o Of the year, and thereafter resort to the practice of

e taking earned leave for short period which disrupts the

4 . ... working of the ggurts and causes inconvenience to the

it "litigant public. It has also been found that the officers
apply leave at the last moment without giving sufficient
time for sanction and proceed on leave without awaiting
the sanctlon of the High Court and in several cases the -
applications are received after availing of the laave.
Fur ther, the officers apply leave on medical grounds
without support of requsite certificates.

The above practice is neither desirable nor has
sanctioned of the Rules, as such attention of the Judicial
Officers is again drawn to the relevant prosision of the
'Leave Rules! and it is impressed upon all of them-

1 1) that no earned leave for less than 3 days
should be applied unless there is extreme
exigency. In case it becomes absolutely
nece ssary to take earned leave for less than
3 days; the application should be supported
by full reasons.

ii) Leave should be applied sufficiently in
advance. In case of extreme urgency,
permission of the High Court on telsphone
be obtained before proceeding on leave.

1ii1) the leave application on medical grounds L
should be supported by requsite certificates.

\\ iv) the casual leave should not be exhausted in
\\ the first few months and should be retained
for exigencles throughout the year.

By Order
sd/-
(P .P.SHARMA)
/ Lx‘t:)g/ REGISTRAR._

Endto No. /GQQQ/P'F. mted: {::l[/:””.f e |

Copy forwarded to the Districtand Sessions Judge
Delhi, for necessary actitn and compliancey y ,



-
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The Registrar,

High Court of Delhi,
NEW DELHI,

The District & Sessions Judoe, ;
DELHI,

New Delhi, dated the 16th Feb,.,1985.
Sub: Grant of lsave to 3udici;1 Offizers,

Sir,

I am directed to say that the instructions issued
the above subject vide this Court's Order No,55/Gaz./P.F. dat
the 19.12.1383 are not being adherad to strictly., It has bsa
noticed that very often the officer concarned either appliﬁi
for grant of leave late or his leave application if submitts
in time is delayed in the District Court's office with tha
result that the same reaches this Court late leaving va
little time for getting the leave sanctioned befors t
the offizer has to proceed on leave. The Hon'ble tl
Justice and Judges of this zourt have taken a ve

of the matter and have desired that no officer

on leave before it is sanctionadz

I am, therefore, to request you kindly to

the judicial officzers that they should submit th

for grant of leave at lsast in advance by a f

kindly also be ensured that the leave abpli:

‘officers are processed expeditiously in your

be sent to this court well befors tims so as

least 2 week priorbthe date of lsave, The Judl, J

also be instructed that they should procesd on leave

after the samz is sanctioned by this soutt and in zasa

any extreme eXoency or unforessznasim circumstan:es,

permission of this court‘bz obtained on+telz2phons bafarae
~ proceedine on leave, '

gy
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The District & Sassiens Judgs, :
DELHI. o
New Delhi, dated the 8th January, 1986.
Sub:- GRANT OF LEAVE T0 JUDfZIAL OFFICER.
Sir,
-

I am directed te r=fer te the cerreSpnnde“

resting with thxs C.urt's cammunications noted

1. Order Ne. 56/Gaz./P.F. Dt. 19.12.83 ' B
2. Letter No. 2785/Gaz./PF Dt. 19.2.85 | mar

en the above subject, and te say that ths inms
centainasd therein are.nﬁt being cenplieq Qith :
strictly. It has been stated thdrein that ne sarns
lzave for less than 3 days sheuld be applied ,
there is extrems oxigénéy.: In case it~b.
absolutely necassary te haka sarned leaﬂa
than 3 days; the applicaticn should bas sU
by full reasons. The efficers uwere askedttﬁiy she
apply leave sufficisntly in advance at lsast, fortn
and that in cass of extrame urgency, permissien wth
the Higﬁ Ceurt may be ubtaidhd dn ts\ophona buf&;ﬁ
praeceeding on leavs. Thsy wsre alse smphasised t

ths medical leave sheuld be supperted by the tﬂgij“l.

D s

certificates from the autherissd Madcal Attcn';’”

vided in leave rules and that thay lhcnn §M'



e xhaus -
ust the Casual leave in the firat feu manths se

that it ceuld be availsd for casual Ser sximanetas snd

Nature of yorx threugheut tha yasar,

It has been feund that applicatiens are still
bsing raceived for grant of sarnad lsave fer net snly ens A
te three days but alse are recsived in this Ceurt enly a
day or twe before thsa date of leavs applisad fer and many
a times evan after ths leavs had basen availa{’f. It s,
therefere, nacessary that applicatiens for grant ef sarned
leave should bs submitted vell in advanca and tha sams sheuld
be ferwarded te this Ceurt immediately en thair recsint,
80 that erders could ba sbtained tharsen and cemmunicatdel
te the officears applyin) lsava bafore the dats thay

have te prscaed en leave,

I am, thersfers, to request you tas impress unen
the Judicial Officers once zgain that ths lsave cannat
be claimed as of a right. Thay should apnly usll in
advance, at lsast a fartnlghtlfur the grant ef sarnad laave
and should not preczsd en lsavse in anticisatisn af ita
sanctisn in dus ceurss. They should avail casual leavs

in such a mannar that it {s ssread 0u/ar the Jhole of tha

calandar year te mest any unfersasen sxijensiss., The

sarned lsave {n dridvlets fer a day er tyue far (o4t q

lhl.",‘



nature of yorx threugheut tha ysar,

It has been feund that apolicatiens are still
sing raceived for grant of =arned lsavs fer not enly sne
te three days but alse are recsived in this Ceurt enly a
day or tue befere ths date of leavs applied fer and many
a times evan aftar ths laava2 had bsen avalle{,f. It is,
therefere, nscesssary that applicatisns for grant of sarned
lesave should bs submitted yell in advanca and tha sams sheuld
be forwarded te this Ceurt immadiately en thair recsint,
B0 that erders could ba ebtained tharsen and cemmunicatdd.
te the officers applyiny lsava bafore the dats thay

have te precaed en leave.

I am, thersfers, te request you ts impresss upen |
the Judicial Officers once zgain that ths lsavs cannat
be claimed as of a right. Thay should apnly wsell in
advance, at lsast .a fortnight, fer the grant af msarnad leava
and should nst precz2ed en leavs in anticipatisn af its
sanctisn in due ceurse. They should avail casual leavs
in such a.manner that it is spread ovar ths uhole of thn'
calsndar ysar te mest any unfersasn sxigenziss. The

sarned lsavs in dribblets Per a day er tuo for {mma<iata

cooool/'



and urgent-nature af werk er bnief illness is not
advisable, It may alse kindly ba ensursd that the
.applicatians for the grant of earned lzave be ferwarded
te this Ceurt wall in advancs, softhese ceuld bs grantad

W
te the concarned efficer befere the date bﬁﬁy precaadf on

\A.
lsave and that the applicatisns fer the grant of commutasd

leavs - be ferwarded te this Ceurt after having bean
i gt il st ooy

ensurad that these ars accempanied by the requisite
: L iR R

medical cartincates from an autherised medical Attsndant

g E—

D —— o

te avald unnecessary carrgsgnndenca ta gat the Formalitias
cemplataq

Yours faithfully,

Wahor N
REG ISTRAR
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No, .________ﬁBaz/P F,

From:
The Registrar
High Court of Delhi
New Delhi,
To
- The District & Sessiong Judge 3
Delhia , ; _
New Delm h & Februsry, uoiel
Subject: G nt of leave to the Judicial Offjce
p Madam,

I am directed to refer to the correspondence
resting with this Court!'

e above subject, and
to say that the instructions contained therein regarding

grant of leave to the Judicial Offlcers are not being
complied with strictly,

]

I am, therefore, to request
you to circulate the said instructions amongst the

officers for their strict observance and compliance,

Yours falthfuiiy,

Encl : As above.
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NO._«gl_g;/éaz./P.F.

From :
The Registrar,
Hiﬁh Court of Delhi,
NEW DELHI,
To :
The District & Sessions Judge,
DELHI.
New Delhi, dated, the g2nd February,1989
Sub:=- Grant of leave to Judicial Officers.
Sir, % |

I am directed to refer to the corres ondence
resting with this Court's letter No., :450/Gaz./P.F., daf
gth/9th January, 1986 (Copy enclosed), on the above
subject, and to say that the instructions contained ]
therein regarding grant of leave to the Judicial Office

Yed with strictly. I am, therefor€j

are not being comp
to request you to circulate the said instructions
he officers for their strict observance and

F

amongst t _
compliance and also send the joining reports of the
officers named in the list enclosed herewith. i

Yours faithfully,

AMM(\ ! LU}W’-’”

JOINT REGISTRAR (GAZ. )

Encl : As ahove, o~ for Registrar

d






